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OA No. 374/200.5. 

18.8.2005. 

Mr. Rajendra Vaish counsel for the applicant. 

Learned Counsel for the .. applica-nt s'ubmi ts 
that the case of the applicant is under active 
consideration of the respondents ·and prays .£or 
adjournment. Let the ~m· att_er .· be listed on 
2.9.2005. ~ ~ . 

' (' . •.· , ... ~ . / v 
(M·. L. ·CHAUHAN) 
JUDICIAL MEM.BER 

P.C./ 

OA. No.374/2005. 

2.9.2005. 

Mr. Rajendra Vaish counsel for the applicant . 

. Heard. Learned counsel for the applicant 
submits that his client does not ~.rrant to press th'is 
OA at this stage, as he is likely to get relief 
f.rom the .respondents. In view of ~N"hat has been 
stated above, the applicant is permitted to 
withdraw this OA with a liberty reserved to him to 
approach this Tribunal if no relief is granted to 
him by the respondents. OA stands dis~·sed of 
accordingly. 

P.C./ 

( f'il • 1 • CHAUHAN ) 
JUDICIAL !VIE~1BER 


